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(i) A copy each of the following 

Notifications of the Ministry of Finance 
(Department of Revenue), under section 38 
of the Central Excises and Salt Act, 1944: 
— 

(i) Notification G.S.R. No. 1421, dated 
the 18th November, 1961, 
publishing the Central Excise (13th 
Amendment) Rules, 1961. 

(ii) Notification G.S.R. No. 1445, dated 
the 9th December, 1961, publishing 
the Central Excise (14th 
Amendment) Rules, 1961. 

[Placed in Library. See No. LT-3510/62 for 
(i)  and (ii).] 
NOTIFICATIONS UNDER THE   NAVY   ACT, 1957 

THE DEPUTY MINISTER OF DEFENCE 
(SHRI K. RAGHURAMAIAH) : I beg to lay on the 
Table: — 

(a) A copy of the Ministry of Defence 
Notification S.R.O. No. 46, dated the 
30th January 1962, publishing the 
Maintenance of Wives and Children 
(Rate of Deduction from Pay) 
Regulations, 1962, under section 185 
of the Navy Act, 1957. ' 

(b) A copy of the Ministry of Defence 
Notification S.R.O. No. 89, dated 
the 3rd March, 1962, publishing a 
corrigendum in Government
 Notification 
S.R.O. No. 46, dated the 30th 
January, 1962. 

[Placed in Library. See No. LT-3551/62 for 
(a) and (b).] 

(c) A copy each of the following 
Notifications of the Ministry 
of Defence, under section 185 
of the Navy Act, 1957: — 
(i) Notification S.R.O. No. 389, 

dated the 12th December, 
1961, publishing the Navy 
(Disposal) of Private Property    
Regulations,    1961. 

[Placed in Library.    See   No.    LT- 
3512/62.]  

(ii) Notification S.R.O. No. 390, 
dated the 13th December, 
1961, publishing the Navy 
(Authorised Deductions) 
Amendment Regulations, 
1961. 

[Placed in Library. See No. LT-3513/62.] 

REPORT  (1962)    OF   THE   IMPORT   AND-
EXPORT POLICY COMMITTEE 

THE DEPUTY MINISTER OF LAW (SHRI 
R. M. HAJARNAVIS): Sir, on behalf 0f Shri K. 
C. Reddy, I beg to lay on the Table a copy of 
the Report (1962) of the Import and Export 
Policy Committee. [Placed in Library. See No. 
LT-3547/62.] 

FORTY-FIRST   REPORT    OF    THE 
PUBLIC    ACCOUNTS    COMMITTEE 

(1961-62) 
SHRI R. P. N. SINHA (Bihar;: I beg. to lay 

on the Table a copy of the Forty-first Report of 
the Public Accounts Committee (1961-62) on 
the Excesses over Voted Grants and Charged 
Appropriations disclosed in the Appropriation 
Accounts (Civil),. 1959-60. 

ANNOUNCEMENT RE RESIGNATION 
BY  A  MEMBER 

MR. CHAIRMAN: I have to inform 
members that Shri M. D. Tumpalliwar, a 
member representing the State oi Maharashtra, 
has resigned his seat in the Rajya Sabha with 
effect from the-12th March, 1962. 

THE HINDI SAHITYA    SAMMELAN" 
BILL, 1962—continued 

MR. CHAIRMAN: We have spent about 
three hours already and I have before me a 
large number of speakers. 1 hope they will 
take the minimum time possible, not more 
than ten minutes. 
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SHRI N. R. MALKANT (Nominated): 

Sir, the amendments moved by the hon. 
Member are very good and are acceptable 
to me but I wish to draw attention to 
certain aspects in this connection. The 
first amendment is, on page 3, lines 11 to 
14, the following be substituted, namely: 

"to promote the spread of Hindi 
language and to develop it and secure 
its enrichment in the manner indicated 
in article 351 of the Constitution;" 

and article 351 says, at the end, "by 
drawing, wherever necessary or desir-
able, for its vocabulary primarily on 
Sanskrit   and   secondarily   on   other 
languages ---- "       I  find  that  this  is 
done in a way which appears to me rather 
unsatisfactory. I do not know in what 
way, on what basis and on what principle 
they draw upon Sanskrit. As far as I 
know, raw words, unsuitable words are 
taken from Sanskrit and, as it were, put 
artificially into the Hindi language. I do 
not know who does it; perhaps Hindi 
experts do it; experts select these words 
from Sanskrit and put them in. I have 
toured a little in India and I find on 
Railway Stations words used which are 
very strange from my point of view. 
Whatever may have been done in Hindi 
literature or language, the words used on 
the Railway stations to my mind are out 
of place. Where we have to use the word 
"in" they would say "pravesh" instead of 
"andar". For a waiting room, for instance, 
thev would say, "Prateek-shalava" while I 
would say, "Aram-ghar" or "Aramkhana". 
"Thakarghar" or "Thakarkhana". This is 
something I cannot understand and my 
friend, Akbar Ali Saheb, will not be able 
to pronounce it even. For instance, for 
latrine, they would use the word 
"Shauchalaya". When I was a young man, 
we used to talk of Himalaya, Vidyalaya—
very noble things but now you have 
brought it down to "Shauchalaya". These 
are very strange things to me. There is a 
common -word for it,  "Paikhana"  or 
"Sandas" 

but you insist on calling it a "Shau-
chalaya". For a vegetarian refreshment 
room, one would say "Vaishnav 
Bhojanalaya", but you use the term 
Shakahari Bhojanalaya". To me it means 
something very strange. A Travelling 
Ticket Examiner, for example, is called 
"Ticket Bhraman Nireekshak". Now, 
what is all this? You can certainly draw 
upon Sanskrit and y°u are welcome to do 
that. I often go to colleges and 
universities and there also the words used 
for "Principals" and "Professors" are so 
out of the way, so bizarre that I cannot 
understand them. I have got to be told by 
others that this means "Principal" and the 
other means "Professor". Though we 
must draw primarily from Sanskrit we 
must do it on a very sensible basis; we 
must use our commonsense about it, 
about what can come in and what cannot 
come in for common use. On the other 
hand, my complaint is that sufficient 
effort is not made to draw from other 
languages. I think hardly any effort is 
made to draw from other languages. I do 
believe that they draw to some extent 
from English; they draw to a large extent 
from Sanskrit but hardly any effort is 
made to draw from any other language. I 
am of the view, I may be wrong about it, 
that as soon as Hindi becomes the 
national language it will not be the 
language which is spoken today in Hindi-
speaking areas. It will not be by any 
means the U.P. Hindi; by no means it will 
be the Allahabad Hindi. I rather think—
and I suggest it very seriously—that 
perhaps we have to go through four 
paces, four styles of Hindi. I rather think 
that the style of Bengal, Assam and 
Orissa would be a special style, peculiar 
to that area. I rather think that the style 
evolved by the four States in the South 
will be peculiarly its own style of Hindi 
with their emphasis upon Sanskrit, but I 
hope it will be a sensible emphasis upon 
Sanskrit. I rather think that Gujarat and 
Maharashtra will have their own style 
with a bit of Urdu and the style of the 
Hindi-speaking areas would or should 
contain a great deal of Urdu.   Punjabis 
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speak   nothing   but   Urdu;   they   fight even  
in   Urdu.     The  people   in   the Hindi-
speaking   areas   speak a   great deal of Urdu 
but when they begin to talk Hindi today it is all 
stilted, artificial,    ununderstandable.      I    
rather think that  if    there  are these    four 
styles,  a fifth style, the last style or ihe    final    
style    might    evolve    and emerge   out   of   
these   but   not  the Allahabad style, by no 
means the U.P. style.    It   is   not   going   to   
be   the national  style.    I,   therefore,  suggest, 
and I hope you will accept that suggestion 
though I have not moved any amendment, that 
the headquarters of this    Sammelan    should    
never    be Allahabad.    It should have been 
the last place.    To my mind it would be far 
better to have it in Hyderabad.   It is  just   at  
the   centre   between   the north and the south.    
When I go to Hyderabad  I  do  not feel that  I  
am either in the North or in the South. Nobody 
feels he is out of place or in a   regional   place  
there.     If  I   go  to Kerala  I  feel  I   am   in   
a   different place or if I go to Tamil Nad I feel 
I am very much in a different place but if I go 
to Hyderabad I feel quite at  home.    I  rather   
think   that   this place  Allahabad    has  a  
tradition  of its  own  and  as Kakasaheb  
said—not a very pleasant tradition—if you 
want that the tradition should be changed, that 
the prejudice should be removed viz., that U.P. 
is trying to thrust    its own style, its own 
language, upon the South, the best thing is to 
shift    the headquarters     from     Allahabad     
to Hyderabad.    I  hope  you  will  accept it. 

One more suggestion I would like to make 
with regard to the composition of the 
Sammelan. I do not know exactly what the 
composition is or is going to be. Kakasaheb 
could not tell me. He said too many U.P. 
people are there, too many Allahabad people 
at present. 

SHRI ARJUN ARORA (Uttar Pradesh) : As 
a matter of fact, too many Daraganj people. 
Daraganj is a locality of Allahabad. 

SHRI N. R. MALKANI:    Perhaps he is 
right; thank you very much. 

SHRI AKBAR ALI KHAN   (Andhra 
Pradesh):    That is still worse. 

SHRI N. R. MALKANI:   Very much the   
better   for   my   argument.    The Sammelan 
will not be representative at all.   So I would 
suggest a different composition    to    the    
Sammelan.     I would say that the Chairman of 
the Sammelan   should   be   from   a   state 
which  is  not Hindi-speaking,  preferably   a  
person  from   Tamil   Nad.    I would say that 
the Secretary of the Sammelan    should be  a 
lady    and I would   suggest   very   seriously   
that the   membership   should   be   mostly 
from   ladies.     I   find   they   are   far more  
national  so  far  as language  is concerned.    
And  I  would  also  say— you may not like it 
in this House— that I would not put in very 
many M.Ps,   and  MLAs.    I  would  put  in 
only the minimum number, not more than 5 
per cent, of M.Ps, and M.L.As. They create a 
good deal of confusion by their double 
thinking and talking. I found that the ladies in 
the South were  very    receptive  and    they  
are learning   Hindi,   maybe   on   the   sly, 
maybe openly, but with great enthusiasm.    It 
is  only the so-called politicians who raise 
trouble, create confusion,   bewilder   the   
electorate   and bewilder the public.    I would, 
therefore,    say,    compose    it    differently; 
make the Secretary a lady; make the Chairman 
a person from, maybe Tamil Nad, or from a 
State which is not a Hindi-speaking  area  at 
all,  see to it that   the   Sammelan   consists   
mostly of women, and see to it that you have 
very  few   politicians   in   it.     If   you 
compose it that way,  I think it will work  more 
sensibly.   In  any case if it were to use 
Sanskrit words it should use them in a sensible 
way; if it were to use  other    words,  it  could    
draw upon    Tamil,    it   could    draw   upon 
Malayalam or it could draw upon all the  other  
languages.    I  make   these suggestions in all 
humility and I hope the hon. Minister when he 
forms the new  Sammelan  would  consider 
them and see what he can do about them. 
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SHRI K. SANTHANAM (Madras;: Mr. 

Chairman, I am as eager as any other Member 
that Hindi should make rapid progress and 
play the role assigned to it in the Constitution. 
I am also aware thai the Hindi Sahitya 
Sammelan is an old institution which deserves 
to be rescued. As the hon. Minister put it, it 
has to be rescued. At the same time I am not 
sure that the present Bill performs only these 
two functions. If the object of the Bill, if the 
actual purport of the Bill is to promote Hindi 
and to rescue the Sahitya Sammelan, I would 
not have troubled the House but after a care-
ful reading of the Bill, I think it goes far 
beyond these two objectives and in some 
respects it does not fulfil its objectives. And I 
wish to point this out to the hon. Minister so 
that he may consider if it is necessary to 
reshape the Bill. After all, there is nothing so 
urgent about this Bill. It can be taken up more 
leisurely. 

For instance, in clause 6 it is said that this 
Sammelan will arrange for the holding of 
examinations through the medium of Hindi 
language and to confer degrees, diplomas and 
other academic distinctions, to establish and 
maintain schools, colleges and other 
institutions for instruction in Hindi language 
and Hindi literature and also to affiliate 
schools, colleges and other institutions for its 
examinations. It means that this becomes 
practically a university. Sir, I have no 
objection if the Sammelan is converted into a 
Central Hindi University but then the Act 
should provide for all the necessary 
provisions to see that it becomes a proper 
university. All the provisions which are to be 
found in the Delhi University Act, the Aligarh 
University Act or the Banaras Hindu 
University Act should be incorporated. But 
they are not to be found here and to convert 
this into a university in this manner is not 
correct. I wonder if it is intended at all. And if 
not, this Bill gives it wide powers. For 
instance, hitherto I believe that the Sahitya 
Sammelan was giving    only    certain 

types of degrees, diplomas or distinctions but 
now under this clause it can confer BA., M.A., 
Ph.D. or other degrees, which are conferred by 
the regular universities and unless these 
degrees are given under proper limitations 
there will be an academic chaos in this 
country. Again, the Sahitya-Sammelan is 
empowered to affiliate institutions having for 
their object the promotion of Hindi language 
and1 Hindi literature. By giving this Sammelan 
this charter, it will become-almost the premier 
institution for promoting Hindi in all States. I 
do not see why it should enter the field which 
is already being well served by other 
institutions. For instance, the Dakshin Bharat 
Hindi Prachar Sabha has established itself in 
all the four States in the South and if this Hindi 
Sahitya Sammelan is allowed to start its own 
organisations in the South, it will lead to all 
kinds of disputes. There should have been a: 
separate provision in the Bill saying that it 
should expand and affiliate institutions only in 
areas which are-not served by equally good 
institutions 

SHRI N. R. MALKANI: There is an 
amendment  to  that  effect. 

SHRI K SANTHANAM: That is only for 
purpose of co-operation. They will-start an 
institution in Madras and ask the Dakshin 
Bharat Hindi Prachar Sabha, "Please come and 
co-operate with us". I do not want that. If this: 
Sammelan is to extend its activities, its 
expansion should be limited to those areas of 
the country which are not served already. I 
hope the position of the Dakshin Bharat Hindi 
Prachar Sabha will not be prejudiced by the 
fact that it has not been found necessary to put 
it under an official receiver, The fact that the 
Hindi Sahitya Sammelan has been put under 
an official receiver does not entitle it to 
become the primary or the principal agent of 
the Government of India for the spread of 
Hindi. I think the scope should be limited and 
there should be a specific provision saying to 
what extent it should 
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extend  its  activities,  to  what     areas and 
under what restrictions. 

Now, Sir, I come to that portion where I 
think it does not actually fulfil the purpose. 
Take, for instance, the Governing Body. It is 
said in clause 7 that the Governing Body shall 
consist of such number of persons not 
exceeding fifty-five as the Central 
Government may from time io time 
determine, of whom not more than seven shall 
be nominated by the Central Government 
from among educationists of repute. That is 
all right; out of the 55 seven will be 
Government nominees. 

What is the composition of the other 48 
members? In the later clauses nothing is given. 
The temporary Governing Body or the first 
Governing Body, as it is said, is not 
empowered to define the character of the other 
48 members, whether they should be taken 
from representatives of universities or other 
institutions or otherwise. There is only a 
provision to have a list of members elected. 
Are we to understand that all the 48 people are 
to be elected from a list which is to be 
prepared by this Governing Body? Otherwise, 
there should be a specific provision. The first 
Governing Body will not have any power to 
define the composition of the Body, for 
instance, whether •other universities will have 
representatives, or other organisations will 
have representatives or in some othgr way. 
Unless it is intended that all the 48 members of 
the Governing Body should be elected from 
the list of members, the provisions are very 
defective. I do not know what is intended. 
They cannot make rules for the composition of 
the Governing Body because it is the 
Governing Body. Unless you give further 
powers to somebody else, either to the Gov-
ernment or to some other body, to say who the 
other 48 members should be, we will be in a 
difficult position. 

Then,  again,  this ls  delegation    of the 
most objectionable character. One 

Governing Body is to be created. It has to 
create another Governing Body and make an 
entire Act. Practically this Bill amounts to 
constituting a Governing Body to create an 
Act for the Sammelan. I do not think that to 
this extent delegated legislation should be 
allowed. It should, say broadly speaking, be 
for limited objectives. By all means let them 
make rules, let them make regulations, but a 
whole Act cannot be entrusted to a temporary 
Body which will expire as soon as it has 
created a new Act. 

Then, Sir, there is nothing said about 
finance. There is no Financial Memorandum 
attached to this Bill. What exactly is the 
intention? Now, the fact that this is given a 
charter will almost imply that the main 
finance will have to come from the 
Government of India. Is it the intention or is it 
not the intention? Hereafter, once you give the 
Central parliamentary charter, then the flow of 
funds from non-official sources will dry up 
and the funds will have to be given by the 
Government of India. The hon. Minister did 
not say what exactly is the intention of the 
Government whether it is his idea merely to 
give it a charter without proposing to give 
substantial financial aid or is it proposed to 
give substantia] finaricial aid. To what extent 
will it be treated on the same footing as the 
other Central Universities or other Central 
institutions, technological institutes and 
others? Will they slowly allow this institution 
to become practically a Central Government 
financed institution? 

Then, Sir, I   have to    say a   word 
about  two    other    matters. In    an 
amendment  tabled  by the Minister 
it is said:— 

"to work for the promotion, 
development and advancement of 
Devanagari script, and to print and 
publish literature of other Indian 
languages in Devanagari script;". 

:858 RSD—3. 
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It has been explained that this clause is 
not intended to replace any other script. It 
is only as an additional provision. Of 
course, as an additional provision, there is 
no particular harm. But I ask, what is the 
object? Now, take, for instance, Tamil. 
People in the Hindi areas want to learn 
Tamil. What is the good of giving them 
one or two books in Devanagari script, 
while the entire literature—magazines, 
newspapers, etc.—is going to be 
published in Tamil? Unless the Hindi 
people learn the Tamil script, they will 
practically be confined to one or two 
books which are to be in Devanagari 
script. Therefore, unless the spread of 
Devanagari script is intended to replace in 
course of time and gradually the existing 
script, the other thing would be a waste of 
effort. By merely publishing one or two 
books in Devanagari script, it does not 
spread either Tamil or Devanagari. It does 
not promote interchange, because the bulk 
of the literature is going to be in the 
regional script. In the case of Telugu, it is 
in Telugu and in the case of Tamil it is in 
the Tamil script. Then, you must 
encourage people to learn the script first 
and then learn the language. After all, you 
can learn any script in one week. I learnt 
Telugu, I learnt Urdu, I learnt Bengali. In 
the course of a week I learnt all the 
scripts. It is the language taht is the real 
difficulty. The problem in India is that of 
language, not of script, and to introduce 
this problem of script is to confuse the 
issues altogether. Therefore, I suggest that 
they should be very careful about this 
because there is already a big agitation in 
the South. It is alleged that they wanted to 
impose the Hindi language and now they 
are trying to impose Devanagari script. Of 
course, it is not intended. I realise that it 
is not the intention of the Government to 
impose any script on anybody. But this 
very proposal, while it is purposeless and 
is not going to serve any national purpose, 
creates unnecessary alarms and I do not 
see any reason why this should be  done,  
because  the    entire 

country is going to learn Devanagari 
script, because Hindi is going to be a 
compulsory language. We are going to 
learn Hindi and we are going to-learn 
Devanagari script. Every child in this 
country, to whichever State it may 
belong, is going to learn Devanagari 
script and. therefore, there is no purpose 
in saying all this in the amendment. 

Only one thing more. In this Bill, there 
is no mention of the international 
numerals. After great deliberation, we 
have decided that for all national purposes 
only the international numerals should be 
used. I think the Hindi Sahitya Sammelan 
is one of those institutions which has 
opposed the international numerals or 
their use. It has been insisting that only 
the Hindi numerals should be used. If it is 
going to be an all-India institution and 
wishes to serve the spread of Hindi 
throughout India, it must accept the 
international numerals, because on that 
point there cannot be anv doubt or 
confusion. The entire statistical tables of 
banks, commercial institutions, etc. will 
be-upset, unless the international nume-
rals become the sole numerals in all 
books. Of course, if it is only confined to 
U.P.. I would not say anything. Now that 
you propose to convert it into an all-India 
institution and allow it to open branches 
and affiliate other institutions, you must 
see that in alt its publications it adopts the 
international numerals. 

One more word and I shall finish. I 
think that the Hindi Sahitya Sammelan 
can spread Hindi only to the extent that 
Hindi is linked with Sanskrit. The words 
which Mr. Malkani mentioned 
particularly are not Sanskrit. They are 
more new constructions or 
improvisations. Unless Hindi and 
Sanskrit are promoted together, so that 
the intermingling of the two is promoted. 
Hindi itself will not spread. One of the 
greatest misfortunes of this country is that 
Sanskrit is  least    cultivated  in    areas  
which 
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have Hindi as the mother-tongue and, 
therefore, Hindi has not progressed as far as 
the other languages which have derived their 
inspiration from Sanskrit. These two 
languages—Sanskrit for the past and English 
for the present—are fundamental for the pro-
gress of Hindi. Unfortunately, these two are at 
a discount in the Hindi States and, therefore, it 
is good if the Hindi Sahitya Sammelan, as part 
of its duty, derives more and more inspiration 
from Sanskrit and makes it more and more 
acceptable to all the States which derive a 
similar inspiration from Sanskrit. 

In these respects, I think the Bill requires 
to be redrafted, amplified and limited also. 
Therefore, I would earnestly suggest to the 
Minister that he should take time to consider 
all the aspects. Probably he had no time. He 
was busy otherwise and he had no time to 
look into the Bill carefully. There is no reason 
why he should force it through in this House. 
Probably the other House also may not be 
ready to consider it and may leave it to the 
new Parliament. I think a Joint Select 
Committee must be allowed to sit to consider 
the Bill and see that it does not require any 
amendments in the near future. 

SHRI J. C. CHATTERJI (Uttar Pradesh) : 
Mr. Chairman, I would like to point out one 
thing. It appears from the drafting of the Bill 
and the amendments suggested from time to 
time during the discussion that the Bill has 
been drafted rather hurriedly and that it is 
being hurried through the House. The Hindi 
Sahitya Sammelan is a big institution of 
national importance, and it is of fifty years' 
standing. But a crisis has arisen, that is why 
all these things are happening unfortunately. 
During the discussion in the beginning, there 
were two amendments suggested. As a result 
three amendments were suggested by the hon. 
Minister himself to cover up those points 
raised in those amendments. Later on during 
the discussion   further   things   appeared, 

and two more amendments were proposed by 
the hon. Minister himself. This also shows 
that the thing was done rather hurriedly, and 
that is why I say that in such an important 
matter it should net be done very hurriedly. 
There should be scope for discussion both 
inside the Parliament and outside. That is why 
I would very humbly suggest that this Bill 
should be referred to a Joint Select 
Committee, as suggested by the hon. Member, 
Mr. Santhanam, and then there will be scope 
for public discussion as well, and the Bill can 
take its proper shape only after that sort of 
discussion is carried on, because I again say 
that the matter is of great national importance 
and at the same time, it requires some 
thorough examination of the whole thing. 

Sir, first of all the Government will 
nominate a Governing Body for the 
rebuilding of the institution. As regards the 
personnel of that Body also, there should be 
some thought given, some discussion, and 
some public opinion, etc. should be heard 
before it is done. Again, there is clause 10 
which empowers the whole institution to be 
taken over by the Government at once. That 
is also a great responsibility on the part of the 
Government. Because of all these things, I 
would request the hon. Minister to refer the 
Bill to a Joint Select Committee of both 
Houses of Parliament, and after that the Act 
may be passed. That is my humble 
suggestion. 
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[Shri B. D. Chaturvedi] Prof. Malkani 
Saheb had forgotten their Hindi, I thought, for 
their bene-fit, I should speak in the foreign 
language. What I have to say today is this. I 
have been connected with the Hindi Sahitya 
Sammelan since tha year 1918. I was the 
Secretary of the Sahitya Vibhag at the time 
when Mahatmaji presided. I edited the 
questionnaire, which Mahatmaji had circulated 
about the national language. I attended the 
Sammelan's meetings at several places, at least 
at eight or ten places, and I took a prominent 
part in the activities of the Hindi Sahitya 
Sammelan. I may say that the root of all this 
evil is the system of examinations. I know by 
personal experience that there are a large num-
ber of text-book hunters in the Hindi world, 
and they can be found in any place. People go 
to places, move about, or their sons or 
nephews move about, and get their books 
prescribed by very underhand means. I have 
been told by the people in the Sammelan and I 
knew that nephews and sometimes daughters-
in-law and sometimes even mantries 
themselves have had a number of books 
prescribed. There is money in Hindi and that 
is the real trouble about the whole thing. 
People go from here to South India— I have 
been told by Mr. Satya-narayana—and they 
want their books to be prescribed there. We 
have to take exception to these things and I 
would request the hon. Minister, Dr. Shrimali, 
to see that this sort of evil, this black-
marketing in text-books, which has continued 
for the last fifty years, will not be allowed. 

I entirely share the sentiments of those four 
people, one of whom is a Bengali gentleman 
and another a Marathi-speaking gentleman. 
And Kakasaheb should be considered a writer 
not only of Marathi, but of Hindi and Gujarati 
as well. He writes beautiful Hindi, and I was 
really surprised when he spoke in a foreign 
language. 

Well, I think it should be our effort 

SHRI B. D. CHATURVEDI: That is just to 
give a reply to those friends so that they may 
understand our sentiments. 

AN HON. MEMBER: They know Hindi as 
well. 

SHRI B. D. CHATURVEDI: Anyway, I 
want to say that I am it> entire agreement 
with Shri Deoki-nandan Narayan. He 
belonged formerly to our province Uttar 
Pradesh as well. I agree with him in saying 
that people of different languages should be 
put on this Board so that we may not have any 
obsession on ths side of some people. 

One thing more. I know from personal 
experience that people have been rather 
frightened on this matter. Once poet 
Rabindranath Tagore told me, when I was in 
Shantiniketan in 1920-21. "Don't hang the 
sword of Hindi over our heads. Produce the 
best literature and we will all learn. Hindi". 
That is right. Another erent man, who did so 
much for Hindi, was Shri Ramananda 
Chatterjee, with whom I had the privilege of 
working for some ten years. He told me of an 
incident. In Karachi, a Sindhi gentleman 
wanted to speak in Sindhi on the question of 
the separation of Sind But people from a 
certain province— I would not mention its 
name—cried out "Hindi, Hindi". Ramananda 
Babu asked me, "Is this the sort of thing you 
are going to do? If a Sindhi gentleman cannot 
speak in Sindhi on the question of the 
separation of Sind, where are we going to?" 
Certainly, there is a good deal of suspicion in 
the hearts of people belonging to the different 
languages. Therefore, we must be very very 
careful and under no circumstance should the 
domination of one province—may be Uttar 
Pradesh or whatever it may be—be allowed. 
Mv hon. friend. Shri Arora, said it was 
Daraganj, and he was certainly right. For a 
number of years one mohalla, one street in 
Allahabad, 
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had dominated the entire Hindi world. That 
should not be allowed. 

I would say one thing more, f know the 
Education Minister is very very keen on 
spreading Hindi. He twice offered me a lakh 
or two lakhs to produce good Hindi books, 
once in his own office and another time in my 
Hindi Bhavan. But the same difficulty of the 
text-book hunting comes in. I suggest that he 
may send some delegation or some people 
from his office to Russia where I had been 
once. They spend Rs. 70 lakhs per year on one 
institution—The Gorky Institute If the 
Ministry wants to do constructive work, they 
can do it here in Delhi. I entirely agree with 
the sug gestion that the headquarters of the 
Sammelan should not be at Allahabad. The 
place is vitiated by these wrong ideas of the 
last fifty years, and I would suggest to the 
hon. Minister to make a thorough enquiry 
about these text-books and about the man-
tries or their relations, whose books have been 
prescribed. Not only that, I would go still 
further and say that anyone who wants to get 
his books prescribed as text-books or who has 
got his books prescribed, should not be on this 
Board. That should be done in order to save 
the honour of the Hindi Sahitya Sammelan. 

I read Kakasaheb's article in "Tlie Mangal 
Prabhat" and I was surprised because I had 
prepared my speech on the same lines and it 
seems by telepathy, he stole my ideas! He is 
entirely right when he says that the Hindi-
speaking people really had been trying to 
dominate over Bundelkhandi and 
Bagailkhandi and Chhathisgarhi and Konkini 
and all these languages. 

AN HON. MEMBER: Did he refer to 
Konkini? 

SHRI B. D. CHATURVEDI: Yes, yes. I 
myself brought forward that resolution on the 
Janpadiye languages or the regional 
languages at the Jaipur session, and I found 
that the orthodox Hindi people were all 
opposed to it. They consider that these 
languages—the Janpadiye languages or  the 
regional     languages—are ^j 

though they are the real mother of Hindi. 
Therefore, what I say is that we should have 
to be very very careful in this matter. And we 
have io be careful about these elections too. 
The elections have ruined the Arya Samaj and 
they have ruined the Hindi Sahitya Sammelan 
and they have ruined the Braj Sahitya 
Mandal. Practically all these organisations 
have been ruined by elections. Also, I would 
say that these parikshas had better be wrested 
from the Sammelan and the Sammelan should 
not be allowed to hold these parikshas. Shri 
Deokinandan Narayan is perfectly right in 
what he said. These Hindi people have been 
very jealous on this question. I still have in 
my possession a telegram which the Samme-
lan people had sent to Mahatmaji at 
Bangalore saying that they were going to 
prosecute him. It was with some difficulty 
that the Sammelan people were persuaded not 
to proceed further in the court against 
Mahatmaji, by the efforts of Malaviyaji and 
others. Therefore, we have to be very very 
careful. 

And as I said, we have to change our 
attitude if we want the Hindi Sahitya 
Sammelan to be a real force. I suggest that the 
suggestions of Shri Kakasaheb Kalelkar 
should be accepted. He really writes better 
Hindi than many of us. His suggestions 
contained in "The Mangal Prabhat" that this 
should be an all-India body, should be 
accepted. It should have members from 
different parts and it should not be dominated 
by the Government-nominated people. I have 
mixed feelings about the Government. I have 
been preaching anarchism and writing about it 
for the last so many years and when I find 
myself supporting the Government, it is really 
a painful thing. I say this because once you 
give anything to the Government, the whole 
thing becomes a terribly bad thing, and if the 
few nominated people are of your own state of 
mind, then it will be a real tragedy. The Hindi 
Sahitya Sammelan will be a government body 
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[Shri B. D. Chaturvedi.] and that will be a 

tragedy in our life. That is all I have to say 

AN HON. MEMBER:   May I Sir. . . 

THE VICE-CHAIRMAN (SHRI NAFISUL 
HASAN) : I am afraid we do not have much 
time now. If you like, I can give you five 
minutes. You did not give your name earlier 
and this Bill has got to be finished by 3  
o'clock. 

SHRI AKBAR ALI KHAN: People 
especially from Andhra Pradesh, would like 
to speak and if I am given a few minutes I 
would like to associate myself with this Bill. I 
am, of course, in your hands, Sir. 

THE VICE-CHAIRMAN (SHRI NAFISUL 
HASAN) : I find it is not possible because now 
we have only ten oi twelve more minutes now 
and then another half an hour later. There are 
also the amendments to the Bill. 

SHRI JASPAT ROY KAPOOR (Uttar 
Pradesh): But they are not of a controversial 
nature. They are from the Government side. 
They will not take much time. 

THE VICE-CHAIRMAN (SHRI NAFISUL 
HASAN):   TRe Minister. 

THE MINISTER OF EDUCATION (DR. K. 
L. SHRIMALI) : Sir, I must first of all thank all 
the hon. Members who have welcomed this 
measure. Government had given serious 
consideration to this matter and it has not been 
done in a hurry, as Mr. Santhanam implied 
and other hon. Members also suggested. In 
fact, this matter has been before the 
Government for the last several months and I 
might also say that before I brought forward 
this measure, I personally discussed this 
matter with the various groups which have 
developed this Hindi Sahitya Sammelan and 
we did our best to bring about some kind of an 
amicable settlement so that it may not be 
necessary to enact a legislation. But I am 
sorry all our efforts failed 

and Government had no alternative but to 
bring forward this measure. In our opinion, the 
Hindi Sahitya Sammelan has been a 
pioneering institution. Whatever our 
differences with Shri Purushottamdasji 
Tandon may be, he is the life blood of this 
.institution and everybody will agree that he 
has made a very great contribution to the 
development and propagation of Hindi. I think 
the House will also agree that he is one of 
those leaders who have led a life of dedication 
and service and his name will be remembered 
not only by lovers of Hindi but also by those 
who have worked for the development of 
Indian culture. I should like to pay my 
personal tribute to Shri Tandon who was a 
member of this House and also the other 
House. At present he is confined to bed and 
his health has been causing us great anxiety. I 
think it is appropriate that when we are en-
acting this legislation we pay our tribute to 
Shri Tandon and pray that he may recover 
soon and continue to render service to the 
country. 

KAKASAHEB KALEKAR: We entirely 
associate ourselves with that view and 
sentiment. 

DR. K. L. SHRIMALI; I now come to the 
remarks made by Shri Malkani. T do not know 
whether he referred to the Hindi Sahitya 
Sammelan or not, but he suggested that we 
were in the habit of coining funny words and 
in that way were coming in the way of the 
progress of Hindi. He also warned that the 
Hindi Sahitya Sammelan should not be in the 
hands of a small group of people but should be 
truly national in its character. This latter 
sentiment was expressed also by some other 
Members. Sir, as far as the composition of the 
Commission is concerned, It will be the 
endeavour of the Government to make it truly 
national and we would try to see that as far as 
possible the various linguistic groups In India 
are represents on the governing body. 

Mr. Santhanam raised one or two 
objections.   Tn the first place, he said 
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that we have brought forward this Bill in a 
hurry. That is not so. As I said, this matter 'has 
been before the Government for the last 
several months and we received represen-
tations from hundreds of people. It is after 
very careful consideration that this Bill has 
been brought forward. He said that we were 
giving very wide powers to the Sammelan. In 
fact, if he would look through the original 
provisions of the Hindi Sahitya Sammelan, he 
would find that they have enough powers; they 
■already conduct examinations, offer degrees 
and diplomas which are recognised not only 
by the Government but by the various 
Universities and, therefore, his fears in this 
respect are entirely baseless. We are not giving 
any additional powers. In fact, all these 
functions arid powers are already with the 
Sammelan. He also expressed the fear that if 
we did not limit the scope of the Sammelan, it 
might encroach on the rights of other 
organisations in the South particularly. Por his 
information I might tell him that we have been 
trying to negotiate with the various Hindi 
organisations in the South, East, North and 
West to come together and form a federation 
so that they might agree to limit their scope of 
examination. In fact, a committee is already at 
it and we are at the final stages. I hope 
goodwill will prevail and we would be able to 
come to some kind of arrangement by which 
all these organisations might function 
effectively and also limit the scope of each. I 
might assure him that the Hindi Sahitya 
Sammelan will fully support and co-operate in 
this endeavour. He also said that the Bill was 
faulty; we have one governing body which 
will be replaced by another governing body 
and that we have not clearly defined the 
function and powers of such a body, the mode 
of elections, etc. Now, Sir, the first governing 
body as the Bill indicates, will be a nominated 
body naturally because we have to take over 
the institution and it can be taken over only by 
a nominated    body.   We do 
858 RSD. 4. 

not know how the elections have to take 
place, who the members are, what kind of 
membership should be there and so on. The 
institution has been defunct for the last several 
years since independence and, therefore, it is 
only a nominated governing body which can 
take over but it is our desire that as soon as 
the stables of the Sammelan have been 
cleaned, there should be a properly constituted 
governing body of elected members; the 
majority of them will be elected members. 
Several members, including our friend, Shri 
Banarasidas Chaturvedi and Shri 
Deokinandan Narayan suggested that 
Government should not, as far as possible, 
limit the freedom of the institution. Well, Sir, 
that exactly is the desire of the government. 
We would like that institution to function as 
an autonomous body. It is true that there will -
be some nominated members but the majority 
of the members of the governing body will be 
elected. Now, there is nothing extraordinary in 
the provision which we have made. It was not 
possible to know otherwise the Bill would 
have clearly defined the types of membership 
which the governing body should have. That 
power has been left over to the governing 
body. 

SHRI K. SANTHANAM: I have no 
objection to the first nomination because there 
is no other way but my real objection is—as 
he himself has said—that even this nominated 
body has not been given power to define the 
various types of membership. There is 
provision only for membership and election. 
Could they create membership for various 
types of organisations, universities, etc? No 
such power has been given in the Bill.   That 
was my point. 

DR. K. L. SHRIMALI: That ia really a 
matter of detail. It is true that that has not 
been defined. In fact, we do not know and we 
have nothing in our hands at the present 
moment. The reports will have to be 
examined and we will have to find out 
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[Dr. K. L. Shrimali.] what kind of 
membership the institution has, whether there 
are bogus members or real members, etc. All 
these factors will have to be examined by this 
nominated governing body, after the 
Government have taken over this institution. 
There was no other alternative before the 
Government and I do hope that when the first 
governing body comes into existence, it will 
frame necessary rules and regulations. It is 
quite common for the Government to bring in 
measures in which the power of making rules 
and regulations is left to the governing body. 

He raised another objection in regard to the 
financial memorandum. As far as the financial 
aspect of this institution is concerned, the real 
difficulty of the Sammelan is that it is a rich 
institution. As Dinkarji has said, most of the 
troubles of this institution have arisen because 
it has a very good income; it does not need 
any grant from Government. The income of 
the Sammelan for the period 23rd September, 
1959 to 22nd September, 1960 was about Rs. 
4'25 lakhs—this was derived from exami-
nation fees and miscellaneous items— and the 
total expenditure during the same period was 
about Rs. 2-25 lakhs. The institution is making 
profit and, therefore, the question of grant 
does not arise at the present moment. I might, 
however inform Members that for certain 
specific purposes grants were given in the past 
and they will continue to be given in the 
future also. Therefore, there was no need to 
make any mention. 

THE VICE-CHAIRMAN (SHRI NAFISUL 
HASAN): The hon. Minister will continue after 
lunch. 

The House stands adjourned till 2-30 P.M. 

The House  then  adjourned for 
lunch at one of the clock. 

The House reassembled after lunch 
at half-past two of the clock, THE 
VICE-CHAIRMAN (SHRI        NAFISUL 
HASAN) in the Chair. 

ANNOUNCEMENT   RE   GOVERN-
MENT BUSINESS 

THE VICE-CHAIRMAN (SHRI NAFISUL 
HASAN): I have to inform Members that the 
Business Advisory Committee at its meeting 
held today has recommended allocation of 
time as follows for Government business 
during the remaining part of the current 
session:— 


